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IN THE HON’BLE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 135/2024 & 267/2024 

 

KHUSBU SINGH           ...APPLICANT 

VERSUS 

STATE OF UTTAR PRADESH & ORS.         ...RESPONDENTS 

 

 

 

REPLY ON BEHALF OF DIVISIONAL FOREST OFFICER 

BHADOHI, IN COMPLIANCE WITH THE ORDER DATED 

20.11.2024 ALONGWITH THE SUPPORTING AFFIDAVIT 

 

MOST RESPECTFULLY SHOWETH: 

 

 

1. In compliance with the Hon’ble NGT’s order dated 10.09.2024 in OA No. 

645/2023 (Lalit Kumar Jain vs. State of U.P. & Ors.), this report is 

respectfully submitted. It was noted by the Tribunal that a No Objection 

Certificate (NOC) had been issued by the Divisional Forest Officer, Bhadohi, 

on 13.08.2021, based on which mining permissions and Environmental 

Clearance were granted, despite part of the site being within the eco-sensitive 

Turtle Sanctuary. The necessity of examining this was observed, and the 

Divisional Forest Officer was impleaded as Respondent No. 19, with 

directions issued for a reply and relevant documents to be submitted within 

two weeks and for personal appearance on 12.12. 2024.The order states: 

 

“…1. Replies have been filed by concerned District Magistrates and 

SEIAA, U.P wherein broadly they have taken a stand that No 
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Objection Certificate was issued by Divisional Forest Officer, 

Bhadohi on 13.08.2021 and in pursuance thereto, permission for 

mining and Environmental Clearance was granted.  

 2. We find that stand of Divisional Forest Officer, Bhadohi is also 

necessary to be looked into this matter as to how and in what 

circumstances he issued clearance/No Objection Certificate when 

admittedly, part of mining site was within eco-sensitive zone/Turtle 

Sanctuary.  

3. Since Divisional Forest Officer Bhadohi (Sant Ravidas Nagar) is 

not a party, we implead him as respondent 19. Notice shall be issued 

to respondent 19 who shall file reply within two weeks from the date 

of receipt of notice along with requisite documents. He shall also 

remain present in person on the next date with relevant record.  

4. List on 12.12.2024…” 

 

2. That before the declaration of the Turtle Wildlife Sanctuary, the answering 

respondent had issued a No Objection Certificate (NOC) vide Letter No. 

1182/Gyanpur/33-1 dated 18.11.2017, permitting proposed mining activities, 

with a clear stipulation that the NOC would become automatically void if the 

area was subsequently declared as a Reserved Forest. Copy of Letter No. 

1182/Gyanpur/33-1 dated 18.11.2017, issuing the No Objection Certificate 

(NOC) for proposed mining activities is annexed herewith as ANNEXURE-

1. 

 

3. That in furtherance of conservation efforts, the Uttar Pradesh Government, 

through Order No. 346/81-4-2020-823-2008-O.C. dated 17.03.2020, declared 

a 30 km stretch along both banks of the Ganga River in the districts of 
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Bhadohi, Prayagraj, and Mirzapur as the Turtle Wildlife Sanctuary, 

necessitating a review of prior permissions granted for activities within or 

near the sanctuary. Copy of Order No. 346/81-4-2020-823-2008-O.C. dated 

17.03.2020, declaring a 30 km stretch along the Ganga River as the Turtle 

Wildlife Sanctuary is annexed herewith as ANNEXURE-2. 

 

4. That following this declaration, the District Magistrate, Bhadohi’s Mining 

Section issued Letter No. 344/Mining Clerk/2021 dated 30.07.2021, 

proposing e-tendering and e-auction for mining at Kurdi Kala and 

Ibrahimpur, referring to the earlier NOC dated 18.11.2017. These proposals 

were conditional on adherence to all norms related to the sanctuary, ensuring 

that no adverse environmental impact would occur. Copy of Letter No. 

344/Mining Clerk/2021 dated 30.07.2021, proposing e-tendering and e-

auction for mining at Kurdi Kala and Ibrahimpur is annexed herewith as 

ANNEXURE-3. 

 

5. That to ascertain the exact positions and implications of these proposed 

mining activities, this office requested the Range Forest Officer, Aurai, 

through Letter No. 257/Gyanpur/26-1 dated 04.08.2021, to conduct an on-site 

field verification of the areas at Kurdi Kala, Ibrahimpur, and Purwa. This 

verification aimed to ensure that no mining activities would infringe upon or 

endanger the Turtle Wildlife Sanctuary. Copy of Letter No. 

257/Gyanpur/26-1 dated 04.08.2021, requesting on-site field verification of 

proposed mining sites is annexed herewith as ANNEXURE-4. 

 

6. That after conducting the necessary inspections, the Range Forest Officer, 

Aurai, submitted a report via Letter No. 17/Gopiganj/26-1 dated 10.08.2021. 
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GPS coordinates of the proposed mining sites were cross-verified using 

Google Maps being submerged due to floods. The findings indicated that 

Kurdi Kala (Gata No. 59, 5.00 acres) lay within the Turtle Wildlife Sanctuary 

boundary, whereas Ibrahimpur (Gata No. 103, 10.00 acres) was located 

approximately 17.1 km away, and Purwa (Gata No. 03, 10.00 acres) was 

located approximately 16.3 km away from the sanctuary. Copy of Letter No. 

17/Gopiganj/26-1 dated 10.08.2021, containing inspection findings from the 

Range Forest Officer, Aurai along with the photographs is annexed herewith 

as ANNEXURE-5(COLLY). 

 

7. That based on these initial verification results, the then Sub- Divisional 

Forest Officer, Bhadohi, issued an NOC for the mining areas through Letter 

No. 344/Gyanpur/26-1 dated 13.08.2021, presuming that the areas beyond 

Kudi Kala were sufficiently distant and posed no immediate threat to the 

sanctuary’s ecological integrity. Copy of Letter No. 344/Gyanpur/26-1 

dated 13.08.2021, issuing NOC for areas outside Kurdi Kala is annexed 

herewith as ANNEXURE-6. 

 

8. That subsequently, in the year 2024, upon receiving a request from the 

Additional District Magistrate, Bhadohi, to the Divisional Forest Officer for 

re-verification of the mining areas through Letter No. 345(i) dated 

01.02.2024, the DFO, through Letter No. 1380 dated 07.02.2024, directed the 

Range Forest Officer to re-verify the mining areas located in Aurai. In 

compliance with these directives, the Range Forest Officer carried out 

another round of inspections and submitted the findings via Letter No. 

152/Gopiganj/16F-1 dated 15.02.2024. Copy of Letter No. 345(i) dated 

01.02.2024, issued by the Additional District Magistrate, Bhadohi, requesting 
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re-verification of the mining areas; Letter No. 1380 dated 07.02.2024, 

issued by the Divisional Forest Officer, directing the Range Forest Officer to 

re-verify the mining areas; and Letter No. 152/Gopiganj/16F-1 dated 

15.02.2024, containing the findings from the Range Forest Officer after re-

verification is annexed herewith as ANNEXURE-7 (COLLY). 

 

9. That the re-verification revealed discrepancies in the initial assessment. It 

established that Ibrahimpur, now identified as Gata No. 108 (10.00 acres), 

was situated 8.4 km away from the sanctuary, and Purwa (Gata No. 03, 10.00 

acres) was located 7.7 km away. Although both areas remained outside the 

sanctuary boundaries, the revised distances indicated that they were closer 

than previously recorded.  

 

10. That in parallel, the District Magistrate (DM), Bhadohi, issued a letter (No. 

504 dated 24.08.2024) to the Divisional Forest Officer (DFO), Bhadohi, in 

compliance with the NGT’s directions, requesting for the demarcation of the 

Eco Sensitive Zone (ESZ) of the Turtle Wildlife Sanctuary. Since the Turtle 

Wildlife Sanctuary falls under the jurisdiction of the DFO, Prayagraj as per 

the letter no.502/81-4-2020 dated 23.06.2020, the DFO, Bhadohi, forwarded 

a letter (No. 463 dated 09.09.2024) to the DFO, Prayagraj, requesting 

necessary action to ensure compliance with the NGT order. Furthermore, a 

reminder letter (No. 999 dated 05.12.2024) was also sent by the DFO, 

Bhadohi, to the DFO, Prayagraj, reiterating the request for timely 

demarcation of the ESZ and emphasizing the importance and urgency of the 

matter. Copy of Letter No. 504 dated 24.08.2024, issued by the District 

Magistrate, Bhadohi, to the Divisional Forest Officer (DFO), Bhadohi, 

requesting the demarcation of the Eco Sensitive Zone (ESZ) in compliance 

8801



with the NGT’s directions; Letter No. 463 dated 09.09.2024, forwarded by 

the DFO, Bhadohi, to the DFO, Prayagraj, requesting necessary action for 

ESZ demarcation; and Reminder Letter No. 999 dated 05.12.2024, 

reiterating the request for timely demarcation of the ESZ and emphasizing its 

importance and urgency is annexed herewith as ANNEXURE-8(COLLY) 

 

11. That these updated findings were communicated to the Additional District 

Magistrate (Vigilance/Revenue) through Letter No. 1459/Gyanpur/37 dated 

20.02.2024. The letter provided precise coordinates and clarified their 

positions relative to the sanctuary: Ibrahimpur, at 25.13175° N and 82.20566° 

E, is 8.4 km east (downstream) of the sanctuary boundary, and Purwa, at 

25.131713° N and 82.204351° E, is 7.7 km east (downstream), both lying 

within the revenue limits of Bari Pur Uprwar. Copy of Letter No. 

1459/Gyanpur/37 dated 20.02.2024, communicating updated findings to the 

Additional District Magistrate (Vigilance/Revenue) is annexed herewith as 

ANNEXURE-9. 

 

12. That to enhance protection measures, the DFO, Bhadohi, communicated the 

contents of Letter No. 504 dated 24.08.2024 to the Forest Ranger, instructing 

the formation of a patrolling committee tasked with preventing illegal 

mining, fishing, and other prohibited activities. The committee also spread 

awareness about the Eco Sensitive Zone and installed hoardings and 

signboards at prominent locations to inform and remind the public about its 

boundaries, restrictions, and significance. 

 

13. That in light of discrepancies and procedural lapses observed in the issuance 

of earlier NOCs, disciplinary proceedings are being initiated against the 

concerned officials and employees. Such proceedings will be undertaken 
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strictly in accordance with the applicable rules and regulations, ensuring 

accountability for any misconduct or oversight. 

 

14. That That currently no mining activities occur within the Turtle Wildlife 

Sanctuary. Patrol teams have been formed to prevent unauthorized activities 

and safeguard its ecological balance. Signboards and hoardings have been 

installed to inform locals and visitors of the Eco Sensitive Zone’s boundaries 

and restrictions, and public awareness programs are being organized to 

emphasize the importance of conservation and the sanctuary’s ecological 

benefits. Details of patrol team activities, reports on installed signboards 

marking Eco Sensitive Zone boundaries, and records of public awareness 

programs highlighting conservation and environmental benefits is annexed 

herewith as ANNEXURE-10. 

 

15. That the DFO, Bhadohi, is fully committed to complying with the orders of 

the Hon’ble NGT and ensuring the conservation of the Eco Sensitive Zone 

and the Turtle Wildlife Sanctuary. All efforts are being made to implement 

protective measures, enhance public awareness, and collaborate with 

concerned authorities for the effective execution of NGT directives. 

 

Through 

Date:                         

Place: New Delhi 

PRIYANKA SWAMI 

ADVOCATE 

COUNSEL FOR SEIAA, STATE OF UTTAR PRADESH 

F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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